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IN THE NATIONAL GREEN TRIBUNAL 
 

PRINCIPAL BENCH, NEW DELHI 
 

Original Application No. 765/2024 
 

(IA No. 287/2024) 
 

Shivani             

…Applicant   

Versus 

Chief Secretary of Uttar Pradesh & Ors.   

…Respondent(s)   

 

Date of hearing: 12.07.2024 

 

CORAM:   

HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON   

HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER   

HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER 

 

Applicant:   

Mr. Narendra Kumar Goswami, Adv. for Applicant (Through VC) 
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SUBMISSION OF EVIDENCE SHOWING HILL/LAND AS FOREST LAND 

 

To,   

The Hon'ble National Green Tribunal,   

Principal Bench, New Delhi 

 

Subject: Submission of Relevant Material Establishing Hill/Land as Forest 
Land 

 

Respected Sir(s), 

 

Pursuant to the order dated 12.07.2024, granting three days' time to file the 
relevant material, the Applicant submits the following evidence to conclusively 
establish that the hill/land in question is forest land. The evidence presented is 
critical to preventing further encroachment and safeguarding the integrity of forest 
and Mountain land as mandated by law. 

 

EVIDENCE:  

 

1. Revenue Department Records 

 

According to the records of the Uttar Pradesh Revenue Department, which are 
submitted herewith as Annexure-A, the land located in Khasra Nos. 88, 89, 90, and 
91 in Mauza Manpur, Tehsil Govardhan, District Mathura is explicitly recorded as 
forest land. These records indicate that the land is designated under the ownership 
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of the Forest Department and categorized as hill land. The detailed entries are as 
follows:  

 

खसरा/गाटा 
संख्या 

खातेदार का 
�ववरण 

गाटे का कुल �ेत्रफल  

(हे.) 

संलग्नक क्रमांक व पेज 

संख्या 
88 �म. पहाड  0.5470 Annexure-A1, Page- 4 

88 �म. वन �वभाग  1.4000 Annexure-A2,  Page-5 

89 �म. झा�ड़य� के 

जगंल   

0.3240 Annexure-A3,  Page-6 

90  झा�ड़य� के 

जगंल  

0.0360 Annexure-A4,  Page-7 

91  झा�ड़य� के 

जगंल  

0.0280 Annexure-A5,  Page-8 

92 मं�दर  0.0890=1064.4 Sq.Yards* Annexure-A6,  Page-9 

93 आबाद� 1.2140 Annexure-A7,  Page-10 

94 (1) वन �वभाग 3.5740 Annexure-A8,  Page-11 

97  वन �वभाग  1.1000 Annexure-A9,  Page-12 
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Annexure-A1 (खसरा-88 �म., पहाड) 
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 Annexure-A2 (खसरा-88 �म., वन-�वभाग) 
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Annexure-A3 (खसरा-89 �म., झा�ड़य� के जगंल) 
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Annexure-A4 (खसरा-90 , झा�ड़य� के जगंल) 
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Annexure-A5  (खसरा-91,  झा�ड़य� के जंगल) 
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Annexure-A6 (खसरा-92, मं�दर) 
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Annexure-A7 (खसरा-93, आबाद�) 
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Annexure-A8 (खसरा-94(1), वन-�वभाग) 
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Annexure-A9 (खसरा-97, वन-�वभाग) 

 

These records unequivocally demonstrate that the land is forest land. Any 
construction or alteration of this land undermines its legal status and ecological 
balance. 
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 2. Satellite Images 

 

The satellite images annexed herewith as Annexure-C1,C2,C3 provide clear 
visual evidence of the illegal encroachments by the Man Mandir Trust. The images 
clearly depict the construction activities carried out under the names of various 
entities like Shri Man Mandir, Didi Ji Gurukul, Brajnandan Man Mandir, Ram 
Nivas, and the Indian Farmers Union National Office, covering a total area of 
3,231.54 m² (34,784.01 ft²). These images corroborate the unauthorized occupation 
and construction on forest land. 

Annexure-C1 
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Annexure-C2 
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Annexure-C3 

 

 

  

3.ADDITIONAL EVIDENCE 
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**Encroachment by Man Mandir Trust** 

 

It is imperative to bring to the Hon'ble Tribunal's attention the illegal activities of 
the Man Mandir Trust. The Trust’s construction activities are primarily centered 
around Khasra No. 92, which is recorded as temple land. However, crucially, this 
land is not under the ownership of Man Mandir Trust. The Trust has strategically 
encroached upon the surrounding land, which legally belongs to the Forest 
Department, as delineated in the attached map (highlighted in green). This 
unauthorized encroachment not only compromises the integrity of the hill and 
forest land but also undermines the sanctity and legal ownership of the designated 
temple land itself. 

 

The Man Mandir Trust, under the guise of constructing a temple, is systematically 
encroaching upon hill and forest land, thereby flagrantly violating environmental 
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regulations and property rights. The construction of a massive 108-foot temple on 
such ecologically sensitive land represents a blatant disregard for environmental 
safety and legal boundaries. Specifically, the land described in Khasra No. 92 has a 
total area of only 0.0890 hectares, equivalent to merely 1064.4 square yards. 
Despite this, Ramesh Baba and the Man Mandir Trust, under his control, have 
unlawfully occupied over 3863 square yards (Approx.) of land. 

 

This encroachment is not an isolated incident but a deliberate and systematic 
violation of environmental and property laws. The actions of the Man Mandir Trust 
in expanding their construction beyond the legally owned land into the protected 
forest area are in direct conflict with the principles of environmental conservation 
and legal compliance. The unauthorized occupation of forest land, and the 
construction of such a large structure, pose significant risks to the environmental 
integrity and stability of the Brahmanchal hills. 

 

4. RTI Responses 

Despite the political influence wielded by Ramesh Baba of Man Mandir, which has 
deterred officials from taking corrective action, multiple RTI applications were 
filed with various departments, including the Forest Department, District 
Magistrate, MVDA, and SSP. However, no responses were received, indicating a 
deliberate avoidance of accountability. Copies of these RTI applications and their 
current status are annexed herewith as Annexure-D1,D2,D3,D4,D5,D6. 

S.No. DEPARTMENT FILING DATE 
OF RTI 

RESPONSE  ANNEXURE 

1. DM, Mathura 24.06.2024 NO  D1,  Page-17,18 
2. MVDA Mathura 24.06.2024 NO D2,  Page-19,20 
3. Principal Chief 

Conservator of. 
Forests 

24.06.2024 NO D3,  Page-21,22 

4. Forest and Wildlife 
Department up 
 

24.06.2024 NO D4,  Page-23,24 
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5. SSP Mathura 24.06.2024 NO D5,  Page-25,26 
 

Annexure-D1 (RTI TO DM MATHURA) 

 

 

 

 

 

 

 

Response of (RTI TO DM MATHURA) 
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Annexure-D2 (RTI TO MVDA MATHURA) 
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Response of Annexure-D2 (RTI TO MVDA MATHURA) 
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Annexure-D3 RTI to The Principal Chief Conservator of. Forests (PCCF) 
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Response of Annexure-D3 RTI TO Principal Chief Conservator of. Forests 
(PCCF) 
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Annexure-D4 RTI to The Principal Chief Conservator of. Forests (PCCF) 
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Response to Annexure-D4 RTI to The Principal Chief Conservator of. Forests 
(PCCF) 
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Annexure-D5 RTI to SSP MATHURA 

 

58



26  

 

 

 

 

 

 

 

 

 

Response to Annexure-D5 RTI to SSP MATHURA 
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5. Illegal Encroachment Records 

 

60



28  

 

The public property register of the revenue village, as per the remarks of the 
Kanungo (Village Officer), shows existing illegal encroachments on Khasra Nos. 
87, 93, and 113, which are annexed herewith as Annexure-B.  

Annexure-B 

 

The construction of a 108-foot tall temple by the Man Mandir Trust on Khasra 
Nos. 88, 90, 91, and 97 constitutes a significant illegal encroachment. This land, 
recorded as hill and forest land, is being unlawfully utilized for non-forest 
purposes, posing severe risks of environmental degradation. 

Constructing such a massive structure on the Brahmanchal hills invites potential 
natural disasters, given the fragile ecosystem of the area. 

 

In light of these facts, it is crucial for the Hon'ble Tribunal to take immediate and 
decisive action to halt these illegal activities and to restore the encroached land to 
its rightful status as protected forest land. The evidence presented herewith is clear 
and incontrovertible, necessitating urgent intervention to prevent further 
environmental degradation and to uphold the rule of law. 

 

PRAYER 
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In light of the overwhelming evidence, it is respectfully submitted that this Hon'ble 
Tribunal may be pleased to: 

1. Take the submitted material on record. 

2. Formally recognize the hill/land in question as forest land based on the 
irrefutable evidence provided. 

3. Direct the immediate cessation of all illegal construction activities on the said 
land. 

4. Order the restoration of the encroached land to its original status. 

5. Pass any further order(s) as this Hon’ble Tribunal may deem fit and proper in 
the interest of justice and environmental protection. 

 

Filed by:   

Mr. Narendra Kumar Goswami,   

Advocate for the Applicant 

Dated: 26.07.2024 
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